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Applicant (s) 
Versus 

, Respondent(s) 

Order with Sigaature 
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Heard Shri Bidhayak Patnaik,1earn ed 
/)p1AcaLr Counsel appearing for the Applicant. He has 	

i'j 
 

LLS/ 9 prayed in the Original Application that a 

d i rect i cn should be given to the re sp cnde nt s, i 

the Divisional inager, Railway Eastern Ze  

Assonsol, West Bengal and the General 	
.--- 

Manager Eastern Railway, ASSonSol, West 3engaJJ.J 	(7 
for regularisation of the pericd of service 

from 13.2.1990 to 30.6.1992, leave salary 

for the eave due to his credit onl2,2.1990 

and other annual incremental dues as on 

1.9.1990 and on 1.9.1991 be approved0 

In a representation dated 1.12.1992 

Annexure-5 to the Original Application, 	- 

addressed to the Divisional Railway Manager, 

EaEtern Railway, Asscnsole, West Bengal who 

is Respoa5ent No.1 in this petition, the 

oack ground of the applicant's nfortunate 	4. ~tj 
ariputation of right leg defecti-qe vision xngx 

--,-• -.-,------ 	 - - 
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was narrated • The applict requeste4 ç 	cw\ *' 

I the D.R.M. to cisider release of his 

duty pay from 1.2.1990 to 12.2.1990 

and from 1.7,1992 to 31.7.1992. He 

also requested leave salary for the 

leave due to his credit on 12,2.1990 

regUlari5atiofl of the pericd from 

13.2.1990 to 30.6.1992. 

It is submitted by the learned 
- \ 

counsel that this petition filed QI  

1.12.1992 has been pending with the 

Divisional Railway Manager. He 

fervently urged that for obtaining 

emoluments concerning the applicant $ 	\ 	-" 

duty pericxIs and increnental dues, the ' 

pe ricd of limitati n for filing of an 

application under secticn 19 of the 

ministrative Tribunals t, 1985 can 

be relaxed. 

After bearing the submissio 

of the learned counsel and going thrcLlgh 

the averuents nae, I am satisfied that 

this is a fit case for direction tothe 

Divisional Railway manager with whom 

the Letition dated 1.12.1992 fo11oie 

by subsequent reminders dated 1.11.1 93 

and 28.10.1994 is pending. 
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I w Quid, the re fore, direct the 

Divisicnaj. Maaager, Eastern Railway, 

Asscnsol , West Bengal to examine and 

dispose of the pe titi.ci in the g ne Vance 

cell addressed to him, Pnnexure-5 to the 

OriQinal Application, within a period of 

two Lcnths from the date of receict of a 

copy of the order after giving a personal 

hearing to the applicant. The Divisional 

i4anage r, shall pass a reas cned order disposing of 

the representation. 

With these observations the petition 

is disposed of. No costs. 

ME M3ER ( 1D MI.) 


